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can be carried only in accordance 
with the terms and' conditions of 
licences granted by the Chief Com­
missioner of Andaman and Nicobar 
Islands under Section 6 of the Regula­
tion, Persons holding such licences 
are authorised to purchase copra and 
betelnuts from local population at 
prescribed rates and on every item so 
purchased royalty, at prescribed rates 
is payable to Government.

<c) Exports in 1956-57:
Copra......... 36,47,160 lb*.
Betelnuts..........3,40,800 lbs.

(d) M/s. Carnicobar Trading Com­
pany and M/s. R. Akoojee Jadwet and 
Company,
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Tin Requirements

*1152. Shri Skree Narayan Das: 
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether any assessment as to 
the requirement of tin during the 
current year has been made;

(b ) if so, the quantity required;
(c) the extent to which this demand 

will be met through the International 
Tin Council of which India is a mem­
ber;

(d) what are the terms and con­
ditions on which India shall have to 
make her purchases of tin; and

(e> what is the minimum quantity 
of tin t^at India shall have to buy 
this year as a member at the said 
Council?

The Minister of Industry (Shri 
Manubhal Shah): (a) and (b). Yes,
Sir. The current requirements are 
estimated at 4,000 tons per annum.

(c) to (e). The International Tin 
Council does not ordinarily make 
allocations of tin, but only tees 
ceilings for exports from producing 
countries. The consuming countries 
are free to obtain their requirements 
from the producing countries within 
the export quotas fixed.

15th Labour Conference
*1153. Shri S. M. B*nerjee: Will

the Minister of-Labour and Employ­
ment be pleased to state: '

(a) whether decisions taken in the 
15th Labour Conference are being 
implemented; and

(b) if so, the probable date or dates 
by which they would be implemented?

The Deputy Minister of Labour 
(Shri Abid AU): (a) The decisions 
taken at the 15th Session of the Indian 
Labour Conference are under Govern­
ment’s consideration and will bo 
implemented in co-operation with the 
State Government and the all-India 
Organisations o f employers and wor­
kers.

(b) As implementation rests with 
various interests no dates can be 
specified

Indian Traders In Burma
*1154. Shri D. C. Sharma: Will the 

Prime Minister be pleased to refer 
to the reply given to Starred Ques­
tion No. 279 on the 22nd May, 1957 
and state:

(a) whether the Government of 
India have received any reply from 
the Burma Government with regard 
to the registration ot Indian traders 
undnr the Burma Companies A ct  
and
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(b) if so, the nature of the reply 
received?

The Deputy Minister of External 
Affairs (Shrimatl U W m ri Menon):
(a) No reply has been received from 
the Government of Burma.

(b) Does not arise. 
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Strikes by Unions
*1156. Or. Ram Subhag Singh: Will 

the Minister of Labour and Employ­
ment be pleased to lay a statement 
on the Table showing:

(a) the number of Unions which 
served notices of strike during the 
months of June and July, 1957;

(b) how many of them later with­
drew their notices as a result of nego­
tiation with, the Government or other­
wise;

(c) how many actually went on 
■trike; and

(d) what has been the total loss at 
production etc. as a result of these 
strike!?

The Deputy Minister of Labour 
(Shri Abtd A ll): (a) to (d). A  state- 
ment is laid on the Table of Lok 
Sabha giving the available informa­
tion. [See Appendix XXI, annexure 
No. 90].

Export of Jron Ore
864. Shri M. V. Krishna Rao: Will 

the Minister of Commerce and Indus­
try be pleased to state the total quan­
tity of iron in tons exported from 
Andhra Pradesh during 1955-56 and 
1956-57?

The Deputy Minister of Coumeroe 
and Industry (Shri Satish Chandra): 
Statewise export statistics ol iron ore 
are not available.

Ambar Charkha Training Centres

865. Shri Pangarkar: Will the Min­
ister of Commerce and Industry be
pleased to state:

(a) the number of Ambar Charkha 
Training Centres opened so far in the 
Bombay State with their location;

(b) the number of such centres to 
be opened there during the current 
financial year; and

(c) the places where these centres 
will be set up?

The Minister of Commerce (Shri 
Kanungo): (a) A  statement showing 
the number of training centres (pari- 
shramalayas and vidyalayas) in the 
Bombay State as on the 15th July, 
1957 together with their locations is 
laid on the Table [See Appendix III, 
annexure No. 91].

(b) and (c). It is tentatively pro­
posed to introduce 0,000 charkhas in 
the Bombay State during the current 
financial year. The establishment of 
parishramalayas (production-cum- 
training centres) at various places in 
tne State and the number of charEhas 
to be allotted to each will be decided 
by the Bombay Village Industries




